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RAJYA SABHA

Wednesday, the 2nd August, 1972/the Uth
Sravana, 1894 (Saka)

The House met at eleven of the clock.
MR, CHAIRMAN in the Chair.

ORAL ANSWERS TO QUESTIONS
CEILING ON URBAN PROPERTY

*61. SHRISYED AHMED :

SHRIMATI PRATIBHA
SINGH :

SHRI K. CHANDRASE-
KHARAN:

SHRI KALI MUKHERIJEE :

SHRI KOTA PUNNAIAH :*

SHRI CHANDRA SHEKHAR :

SHRI KRISHAN KANT :

SHRI YOGENDRA SHARMA :

SHRI BHOLA PRASAD :

SHRI SHYAMLAL GUPTA :

DR. K. MATHEW KURIAN :

DR.Z. A. AHMED :

SHRI D. L. SEN GUPTA :

SHRI SUHRID MULLICK
CHOUDHURY::

SHRI D. P. SINGH :

SHRI SANATKUMAR RAHA :

SHRIMATI SITADEVI :

Will the Minister of WORKS AND
HOUSING be pleased to refer to the reply to
Starred Question No. 273 given in the Rajya
Sabha on 29th March, 1972 and state :

(a) whether Government have since
arrived at a final decision about the imposition

of ceiling on urban property; and

(b) if so, the details thereof ?

* The question was actually asked on the
flood of the House by Shri Kota Pun-na iah.
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la Questions 2

THE MINISTER OF WORKS AND
HOUSING (SHRI UMA  SHANKAR
DIKSHIT) : (a) and (b) No, Sir.

The Report of the Study Group on ceiling
on wurban property was submitted to
Government in April 1972. The Report has
been remitted by Government to a group of
Ministers for detailed consideration. After
Government take decisions on the various
recommendations of the group, action will be
taken for enacting appropriate legislation.

SHRI KOTA PUNNAIAH : Sir, may I
know from the hon. Minister how long it will
take for the Ministry to come to a final
conclusion to introduce the Bill ? May I also
know from the hon. Minister whether cinema
theatres and hotels are included in the urban
ceiling Bill or not ?

SHRI UMASHANKAR DIKSHIT : It is
not possible to say anything about the
recommendations relating to cinema theatres
or other properties. The very important
question to be remembered is that it has to be
very carefully decided as to which properties
have to be given exemption. In any case, after
the Group has finally considered and
submitted its own recommendations on the
Report of the Study Group, then they will go
to the cabinet and then to the Law Ministry
and possibly we may be ready by the end of
this Session. In any case, it should be possible
to bring forward legislation by the next
Session of Parliament.

MR. CHAIRMAN: Yes, Mr. Chandra
Shekhar. Not here. Yes, Mr. Krishan Kant.

SHRI KRISHAN KANT : Sir, may I know
from the honourable Minister the number of
Wealth Tax assessees having wealth a“out Rs.
5 lakhs, above Rs. 2\ lakhs and above Rs. 1
lakh ? I want to know what percentage of
property subject to wealth Tax will be urban
property ? How many people do you tax ?

Is it a fact that only 6,000 people we there
?

SHRI UMASHANKAR DIKSHIT : The
Wealth Tax assessees with Rs. 5 lakhs and
above come to about 6,400.
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S*RI KRISHAN KANT :
1/2  lakhs and above ?

With Rs. 2-

SHRI UMASHANKAR DIKSHIT :
For that I will give the saparate figures :

Number of assessees having a
not weallh above Rs, £

Jakbs .—
Individuals : 5210
Hindu Undivided Familes : 1,192
Number of assessees having
wealth from Rs, 1 lakhs to - .. -
Rs. 2 lakhs :—
Individuals : 696
Hindu Undivided Families : 167
From Rs. 2 lakhs to 3 lakhs :(—
Individuals ; - 435
Hindu Undivided Families : 122
From Rs. 3 lakhs o Rs. 4
iakhs .—
Individuals ! o 3l
Hindu Undivided Families ¢ 114
From Rs. 4 lakhs to Rs. 5
lakhs ;—
Individuals : 257
Hindu Undivided Families : 105
Above Rs. 5 lakhs : —
Individuals : 643
Hindu Undivided Families : 226

The total, as I have already stated, is
6,400. But the number likely to be affected by
a ceiling of about five lakhs would be 10,000.

MR. CHAIRMAN; Yes, Mr. Yogendra
Sharma.
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to Questions 4
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DR. Z. A. AHMAD : Sir the whole thing is
in the making. Therefore, very concrete
questions cannot be asked. But one thing 1
want to be assured of, or at least the House
would like to be assured of, in this respect, is :
Is the Government thinking of taking such
steps as would stop surreptitious or fictitious
partitioning or sale of land ? Is the Government
thinking of taking at a quick pace the urban
land which can be used for building purposes
in future? I am definitely asking this question
because in the case of rural ceilings it has
happened that two years ago we announced the
whole thing but did not take adequate steps,
with the result that most of the people, from
whom surplus land could be acquirrd, have
either partitioned or transferred their land. I am
afraid a similar thing will happen if the hon.
Minister does not direct the State Governments
to take adequate steps in this
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to Questions 6

respect. Are you contemplating taking such
steps and giving suggestions to the State
Government ?

SHRI UMASHANKAR DIKSHIT : The
hon. Member has put his finger on the right
point when he said that the Government of India
should direct the State Governments. It is not a
matter where the State Governments can be
directed. It is a State subject and under article
252 of the Constitution, unless at least two State
Assemblies pass a Resolution authorising the
Central Government, the legislaiion cannot be
undertaken. There also it will apply only to
those States as well as other States which may
subsequently adopt that Resolution. Those
States that do not adopt it will not come under
the direction or authority of the Central
Government. Now, about 12 States have done
that and we expect more States will come into
line but in the meantime several States like
Andhra Pradesh and others have issued o;ders
freez -ing transfers. The Delhi Administration,
for instance, has also issued a similar order.
Therefore, so far as we are concerned, we
cannot issue this order or that order. Of course,
any questions of common interest can be
subjects of consultation.

DR. Z. A. AHMAD : My point is this :
Technically it may not be in a position to
direct but, after all, it is a democratic
Government but obviously you can find ways
and means of making those Governments take
steps. Political directions can be given.

SHRI BHUPESH GUPTA :
little amused at the answer.

Iwas a

MR. CHAIRMAN :
amused.

You can remain

SHRI BHUPESH GUPTA : Can't they
give this direction ?

MR. CHAIRMAN : Please sit down.
(Interruptions)

SHRI BHUPESH GUPTA :
everybody knows . ..

Oh, yes,

SHRI UMASHANKAR DIKSHIT : No,
Sir. My friend is not correctly informed.
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MR. CHAIRMAN: Point of order
does not arise. I stopped him.
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MR. CHAIRMAN : I stopped him.

SHRI DWIJENDRALAL SEN GUPTA:
May I know how the Government proposes to
dispose of that portion of the urban property
which will exceed the ceiling ? Will they
confiscate that or will they pay compensation
for that ? For example, a joint family has an
urban property of Rs. 6 lakhs and there are five
members. Now what will be the position with
regard to the Rs. 1 lakh worth of property that
may remain excess ? Will that be sold to the
person who is already in occupation or will it
be confiscated ? Is the individual the basis or
the family the basis ?

SHRI UMASHANKAR DIKSHIT : It is
not possible for me nor appropriate nor proper
that I should anticipate the final decisions of
the Government. So far as land ceiling is
concerned, I have already said that as
unanimous decision was taken and a
Resolution was passed by the Housing
Ministers of the States that so far as
unoccupied land is concerned, the general
approach is towards socialisation of ihat land
in the public interest.

SHRI DWIJENDRALAL SEN GUPTA:
With compensation or without
compensation 7
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to Questions 8

SHRI D. P. SINGH : An impression is
there in the rural areas that land legislations are
being passed at a quicker pace there. Would the
hon. Minister assure that extra care will be
taken to expedite this legislation in regard to
urban property ?

SHRI UMASHANKAR DIKSHIT : Yes,
Sir, Every effort is being ir.ade to expedite
consultation and final decision on the matter so
that a Bill is brought before Parliament
quickly.

SHRI SANAT RUMAR RAHA : I want to
know whether the Government is aware that
some portion of the Report of the Study Team
has already been published in some papers and
whether the Government wants that some
public opinion should be solicited through the
medium of press, symposium and such other
things for having the considered opinion of the
public to come to a final dicision regarding this
urban ceiling.

SHRI UMASHANKAR DIKSHIT: Sir,
when the Government of India have come to
some concrete definite conclusions then they
will come to Parliament and the general public
also will know about it but to give uncertain
vague indications of what might or might not
happen will not be in public interest. In any
case the issues are clear and newspapers and
other socially advanced institutions have
expressed their opinion already.
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SHRIMATI SITA DEVI: One question
more, Sir.

MR. CHAIRMAN : No; only one is
allowed.

SHRIMATI SITA
only Mr. Bhupesh Gupta entitled ?

gfa®, qra qere usg @F @
AT & AT AT AT qI19 A1 T E )
ag AU A § ¢

DEVI: Is
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SHRI A. P. JAIN : This question of urban
ceiling has been before the Government for
some time and I am confining myself only to
their thinking and not what the States are
doing. Now every ceiling has some relation
which it is to be applied. It is a political
question to decide which will be the property
to which ceiling is applied Now, has the
Government given any thought as to the
property, even preliminary thought? Subject to
what the Committee may consider in detail has
the Government given even a a property;
namely, does it include movable property,
does it include mortgages, does it include
commercial property, does it include
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cinema houses, does it include house property?
What is their basic thinking about it so that at
least the Committee may be in a position to
say something definite?

SHRI UMASHANKAR DIKSHIT : The
Study Group has made an important
recommendation which defines urban property
for the purpose of the proposed legislation as
land and building in a municipal area that is
area covered by municipalities, town area,
corporation etc. of not less than 10.000
population within an area of 8 kilometers. So it
covers land and building property and would
be confined to urban areas with population of
10,000 and above within 8 kilometers area
Exemptions and the like are importent
questions and they are precisely the matters on
which careful consideration has to be given.
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SHRI A. K. A. ABDUL SAMAD : Sir,
after receiving the report irom the Cabinet
Sub-Committee and before introducing the
Bill in this House, will the hon. Minister
convene a conference of the leaders of all
leaders of all parties to ascertain their views
also so that a consensus can be evolved on this
important question ?

SHRI UMASHANKAR DIKSHIT : This
is a wider question and I will convey this
matter of asking for action. lam not able to say
that straightway.

SHRI VEERENDRA PATIL : The
question of imposing a ceiling on urban pro-
perty is in the air for the last about two years. I
think Government has given a long rope to
those who possess urban property to dispose of
their property. With my experience I can bring
to the notice of the Government that till this
day, every day, in thousand, transfers of
properties are going on and before the Sub-
Registrars' offices  these  property-owners
are standing
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to Questions 12

in que to get their property registered in favour
of somebody else. I am particular about one
thing. That is, the princes, as all the Members
are aware, are owing huge property,
particularly some princes.

MR. CHAIRMAN : Kindly put your
question. I want to give an opportunity to
others also.

SHRI VEERENDRA PATIL : I am
putting the question. Some princes have
already approached the State Governments and
the Government of India, and they are anxious
to see that their property is disposed of in
favour of Government and compensation is
paid to them, and I am telling from my
knowledge that the Governments are taking
keen interest and they say that "we" are taking
keen interest on humanitarian grounds. They
want to acquire this property knowing full well
that this property is going to be vested in
Government when the ceiling on urban
property is enforced. I want to know, because
such a thing is going on and it is within the
knowledge of everybody including the
Government of India, whether the Government
of India intends to issue any circular of
instructions to the State Governments to freeze
all the property, at least of the princes who
own huge properties in the different States.

MR. CHAIRMAN : Now, your question
has been very long.

SHRI UMASHANKAR DIKSHIT : To
the best of my information no such property
belong to any former prince has been purchased
or taken over or any interest taken over by any
State Government and, therefore, it is a
suggestion which 1 repudiate. So far as
instructions are concerned, the State Govern-
ments are responsible and they are taking
every precaution about it. I would like to
point out again, as [ said earlier, if it is a
benami or fraudulent transaction, then I
have no boubt that the proposed legislation will
take adequate care of it. Ifit is a genuine
transfer and a reduction of concentration, I do
not think it is on all fours with the rest of it. In
any case, at this stage, so far as this
matter is concerned, I have no other information.
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SHRI HAMID ALI SCHAMNAD :
Even though ‘'urban property' is a State
subject, persons having urban property in
different States will escape from the clutches
of the ceiling if it is left to the States alone,
because a person may have urban property in
different States. To avoid this, will the
Government of India bring forward a legis-
lation in Parliament itself, so that a person is
restricted from having a ceiling in many of the
States ?

SHRI UMASHANKAR DIKSHIT : Yes,
Sir. I agree with the hon. Member's opinion.
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DROUGHT AFFECTED AREASIN
THE COUNTRY

*62. SHRI KRISHAN KANT :*

SHRI SYED AHMAD :

SHRI BALACHANDRA
MENON :

SHRI S. G. SARDESALI :

DR. Z. A. AHMAD:

SHRI D. P. SINGH :

SHRI CHANDRA SHEKHAR :
SHRI M. K. MOHTA :

SHRI KOTA PLNNA1AH :

Will the Minister of AGRICULTURE be
pleased to state :

(a) the names of the areas in the country
which have been affected by drought during
this year ; and the extent of loss of crop, other
properties and people as a result thereof ; and

(b) the steps taken by Government to
meet the situation ?

*The question was actually asked on the
floor of the House by Shri Krishan Kant.

to Questions 16

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB SHINDE) (a) This year
reports of occurence of drought conditions in
parts of Bihar, Gujarat, Kerala, Manipur,
Orissa, Rajasthan, Tripura, Uttar Pradesh and
West Bengal have been received. I may add
here that Andhra Pradesh, Maharashtra and
Mysore have been sending fortnightly reports.
It is as yet too early to make any assessment of
the loss to the crops. No State Government has
reported the occurence of death due to
starvation and where such allegations have
been enquired into, it has been found that the
deaths had occured for other reasons and not
due to starvation.

(b) The concerned State Governments have
already initiated/undertaken necessary relief
measures. Centra] teams have visited the State
of Rajasthan and West Bengal and made
necessary recommendations which have been
accepted and are being implemented. A Central
team has also visited Orissa. Pending the
receipt of the report of the team, Orissa has
been sanctioned ad-hoc loan assistance of Rs. 3
crores. A short-term loan of Rs. 3 crores for
agricultural inputs has been sanctioned for
Orissa. A Central team is visiting Tripura
currently. Pending the receipt of the report, an
ad-hoc loan assistance of Rs. 25 lakhs has been
sanctioned for Tripura. The situation is under
close watch and all necessary steps to relieve
the distress are being undertaken by the State
Governments and all possible assistance is
being and will be rendered by the Government
of India. A detailed statement regarding the
prevailing drought situation in the country and
measures taken to deal with it has already been
made on 1.8.1972.

MR. CHAIRMAN : Yesterday we had
taken two hours over this.

SHRI KRISHAN KANT : Yesterday my
name was there and 1 purposly did not put
question because my question was coming
today.

MR. CHAIRMAN : Be brief.



